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CENTAL ADMINISTRATIVE TRIBUNAL
GULESTAN BLOG.No.6, PRESCOT ROAD, 4TH FLOOR,
MUMBAI - 400 001
REVIEW APLICATION No.52/1996 IN
ORIGINAL APPLICATION No.1012/1995
FRIDAY., THIS THE L1OTH DAY OF MAY, 1996
CORAM : HON’BLE SHRI V. RAMAKRISHNAN .. MEMBER (A)
Shiril P.G; Ravindra kurup,

Gidarter Mo.8, HARTNIWAGS
Mew Mauwde Lines, Colaba,

Bomnbay -~ 400 005, - Aapplicant
Ve
1. Union of India, through
The Eztate Officar,

Station Hadquarters,
4, fAssave Bullding., Colaba,
Bambay — 400 005,

Z. The Barrack Stores OFficer {(West).
Mavy Magar, Colaba, -
Bombay ~ 400 005,

[

The Unit #ccountant, '

Barrack Stores Office (West).,

Mavy Magar, Colaba,

Bombay — 400 005, - Respondents

ORDER

This review application szeseking s review of the
orders passed by me in Mumbal Bench s dispossd  of by

circulation.

Z . The applicant, a civilian smplovee of the Indian
Nawvy seeks & review of the order of ths Tribunal dated
1. E3.19248, in O.a. NonlﬂigleQFn in thatlﬂ_ﬁnﬁ he had
challengaed  the action of  tThe &rmy avdthoritiss in
cancelling allotment of_ rasicdantial auarters to him in
Hari Miwas Building and also their decision to charge him

damage rent with effect from July,'l?@5. The Q.A, Wasg
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dizposad of with a direction that the applicant was not

entitled to retain the present quarter allotted to him by

T

Army authorities but as regards the rent to be recovered,
the respondents should take action in accordance with the

law and undar the relevant rules and instructions.

3. The main ground urged by the applicant for
retention of the quaﬁtera in Hari Miwasz Building was that
this was not exclusively under the army pool and that the
allotment of the guarters Fk gl been made In acoordanos
with the provisions of the ,éllmtm@nt of Fesidence
(Daferce Pool accommodation for Civilians aé%‘Defena@
Services) Rulss, 1978, which applisd to &ll ocivilian
emploveess without any distinchtion betwesn those who SErve
in the army and those who -aerve in the mMawy. after
hearing both sides, the Tribunal held that the quarter in
queatiwn balonged to the ﬁfmy Pool and it  did not come

within tha purviaw of the Rules for allotment of

rasidencs for Defence Civilians.
4, In ths present Review application, it iz stated

that the Tribunal’s finding in this regard is based on an

[N
o

wrror apparent on  the Fface of the record. 1t
contanded that the observation of the Tribunal thalt theze
duarters werse not specifically constructed for thae
civilians but for uniformed psrzonnsel in the édrmy is not
correct as some of the auarters are undelr the ocoupation

of non-combatants who are not uniformed personnel.  The

contd. -
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Review applicant also argues that the around for
carncellation was that the accommodation was required for
allotment to zerving personsl of army. But later on, the
atarters in this bullding were allotted to Civilians and
a5 such  the cancellation order was not issuaed for the

purpose nentioned but for axtranaous reasons.

L The main issue  bafore the Tribunal was whether
the qauarters would oome within the purview of the

,Ailotment of fesidence (Defence Pool accommodation for

Civilians &ﬁé Defernce Services) Rules, 1978, It was

noted that such rules  apply only for- allotment of
residence specifically constructed for Civillan smplovess
in Defence sarvicoes, The Tribunal, hald that suoh
guartsrs  were not  specifically constructed only for
Defence civilians but were under the army Pool. The fact
that guarters wers allotted to Civilians even subsedquent
to issue of tﬁe cancellation order was considered and the
stand - of the respondents that such Civilians wers
attached to thse Army and that their cases were clearly
distinauishable from  that of the appliaaﬂt who belonged
to the MNavy was kKept in view. @&z zsuch, the fact that the
gquarterz werse allobtted to Civilians in the army and that
811  thess guarters are not  sarmarked  for  uniformed
personnal in the army doess not advance the case of the
raview applisant who balongs to the Mavy., The rafarsnce
te serving personel  of  Sirmy has béen interpretad  to
include Civilians attached o the army and that such &
w e is not unreasonable.
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& The review applicant also has referred to the
letter dated 10.1L.95 of Head Quartedrs Southern Command.
Enginearing Eranchn This wazs enclosed as Annexure-A8  to
0.0, 10081995 and-‘ref@*s to  the nassed for  providing
alternative accommodation if the  Defance CiviiianS are
asked to wvacate thelir existing guarters. This letter,
howewer, has .b@en issued in  the context “of the
repr@ﬂéntation from the Staff dssociations that in the
gwant of thelr posting from one unit to  another in thé
BANE station, tha emmloyeeé ware asked to vacate Lheir
accommodation in their ocoupation and.that seh  a  step
caused hardship to  them. - It was mantioned that whare
s tars Ead been allotted temporarily to Civilians  on
the specific condition fthat they must vacate at short
noticse, they CANNOL claim to be ﬁrovided with alternative

sooommodat ion.

Im the present case, tha cancellation of the
allotment WaS made not  because the applicant  was
transferred from one unit to another in the same station,
bﬁt becauss he baelonged ﬁu the Mavy and was ocoupying the

aguartar under the army Pool.

7. Ire the light of the foregoing, I find no  earroe
apparent on  the face of the record in respect of the

Judagnment rendered on 19.3%.1996 and there is no o merit s in

this Rewviaew application. The Review applicant has
enclosed wilth the present Review application & copy of

the letter dated 25.92.1995%, which reads azs follows:
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1. Rafer to WU 0o letter
FETL/TASRACCHN, dated 31 fug, 95.

2. I appreciate the difficulties faced
by your Headouarters dus  to occupatioin of
sme guartars by Civilians working in Mawal
formations, however, it is not possible to
allot alternative accommodation immediatelw
from our pool  as  vacant guarters are not
available. Further, this Headauarters is not
dgware of the rules which do not permit
furthar retention of rented guarters.

A. In view of tha above, I would once
again reauest  that the individual may be

parmitted to stay untill we are in a:positicon
to allot alternate accommodation.”

In the light of the akbove, I hope the MNaval authoritiss
. YA . R A
will exert themselves and ensure accommodation is found 7~
. A, .
for the applicant from out of the guarters under the
Maval pool  and that the army and Maval authorities will

sort out the matter in a satisfactory manner.

=1 The Review application is. dismi=zsed with the

above observations.

(V. RAMAKRISHNARM)

MEMBER (&)

Psp.

N CAX/SCSNS\qQS
;brder/]?efﬁent despatched

to Applica.t/Respondent (8)
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